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Office Note as toaction(ifany)                 ,takenonOrder

4 05.3..0 Present:       Mr.  Dawa  Kamia Lepcha,  Petitioner No.

I  III

f 2 in person.

Mi.    I.8.     Pradhan    and    Mr.     Karma
Thinlay,  Government  Advocates  for  the
State-Respondents .HeardMr.DawaKarma   Lepcha,   Petitioner

No.  2 who  appears  in  person  and Mr.  I.B.  Pradhan,

Government  Advocate,   on  behalf  of  all  the  State-

Respondents.Byfiling     two     applications,     one     dated

03.07.2007   and   other   dated   20.09.2007,   the

Petitioner has prayed for I)ermission to witltdraw the

present writ  petition with  liberty to  file  a  fresh  one
on the ground tfiat certain incorrect statements Etave

crept    into    the    present    writ    petition    through

inadvertence  and  due  to  hurried  drafting.    Mr.  I.B.

Pradhan,   ]eamed   counsel   appearing   for   the   S1:ate-

Respondents raises no objection.Sincethewritpetition  has   not   yet   I)een

admitted   and   is   at   the   initial   stage   we   find   no

impediment ih permitting the withdrawal of the writ

petition  in  terms  of the  prayer made.    Accordingly,
the   prayer   for   permission   to   withdraw   the   writ

petition with lil.ert)r to file a fresh one, if so advised,
is allowed. r
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